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316’ / ORDER

PER SANDEEP GOSAIN, JM:

The present appeal has been filed by the assessee
challenging the impugned order 28.02.2019, passed u/s 250
of the Income Tax Act, 1961 (‘the Act’), by the learned
Commissioner of Income Tax (Appeals) - 41, Mumbai /
National Faceless Appeal Centre, Delhi (‘Ld. CIT(A)’), for the

assessment year 2009-10.

2. At the very outset, the Ld. Ld.AR stated at Bar that he
wants to withdraw the present appeal, for which Ld. DR has

no objection. Therefore considering the statement of Ld.
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Ld.AR at Bar, the present appeal stands dismissed as

withdrawn.

3. In the result, the appeal filed by the assessee stands

dismissed as withdrawn.

Order pronounced in the open court on 18.12.2024.

Sd/-

(SANDEEP GOSAIN)
JUDICIAL MEMBER

Mumbai, Dated 18/12/2024
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